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OA 189/91 

JUDGE MEN? 

I AS PER HON'BLE JUSTICE SHRI V. NEELADRI RhO, 
VICE-CHAIRMAN I 

Heard shri M. Lakshmana Sharma, learned 

counsel for the applicant and also Shri N.V. 

Rarnana, leanred standing counsel for the Res-

pondents. 

This OA is filed assailing the order 

dated 31-1-91 bearing No. P.E/7/91/PIR/0212/TSS 

whereby Respondents S & 6 were promoted as 

Senior Foremen. One of the contentions for the 

applicant is that Respondent 5 & 6 are his 

juniors in the cadre of Foremen and hence they 

cannot be promoted ahead of him to the post 

of Senior Foreman. It is further contended 

for the applicant that as he is a scheduled 

Caste candidate, his case has to be considered 

for promotion to the vacancy which has arisen 

as against the Reserved point in the 40 point 

Roster as per OM No. 22011/3/76-Estt(D) dated 

24-12-80. 

The applicant, Responden5 & 6 herein 

are Responden14,11 & 13 respectively in OA 994/90 

There flsothe question that had arisen for conside 

tion was as to whether the promotions of the 

applicant Respondent5 & 6 to the post of Senior 

Foremen were in accordance with OR dated 24-12-80. 

The said OA was aisposed of by order dated 16-12-93 
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Copy to:.—  

i..4  Secretary, ministry of 9etoncs, Union of India, New Delhi, 

 Chief of. Naval Staff, Naval Headquarters, New Delhi. 

 Admiral Superintendent, Naval Dockyard, \fisakhapatnam. 

4gDy. General (lanager(Personnel), Naval Dock Yard;a,[ .• 
Visakhapatnam. 	
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One copy to Sri. M.Lakshmanasarrna, advocate, 01.11,. Hd. 

 One copy to Sri. N.V.Ramana, Addl. CGSE, CAT, 
1 

 One copy-to Lib'rary, CAT, Hyd. 
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One spare copy. 
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As the aPPlicantL Respondents 5 & 6 herein 

are parties to the said t, they are bound by 

the said order.' But the lea rnet37  counsel for 

- 	thd applicant stuSittèd that the question as 

towhether the applicant has to be considered 

t against the Reserved vacancy in-"the 40 point 

Roster was not considered at the time of hearing 
C 	 • 

of the said OA and hence it was not adverted to. 
-- 

If it were so, it iszmatter where the applicant 

• 	 herein afid- Respondent 14 in OA 974/90 as to 

tel-s 	
I- 	 - 

come up with a Review application and it cannot 

be consSited in this OA. As the applicant 

filed this OA 189/91 even before the disposal 

of OA 94/90, the question oba'r by limitation 

does not arise. Hence this OA is disposed of 

with the following order:- 

" No further direction need be given in 

this OA as the necessary directions were given 

r in OA 974/90. If the applicant is aggrieved 

- 	 by the said directions, his remedy is to come 

up by way of Review Application in OA 974/90 and if 

the said RA is going to be filed by 31-5-94, 
iL4 c E. 	to 

the same will be hed as admitted& No costs. 

	

(R. RANGARAJAN) 
	

(v. NEELADRI RAC) 

	

Member (Adrnn.) 
	

Vice-Chairman. 

Dated the 13th April, 
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Open court dictatior 
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Ad,mLtted and Interim Directions 
Iss\ed. 

A11od 	 -. - 

—Dtsposed of with diçeet4.ag 

Dismissed. 

Distsed as witbdr 
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DESPATCH 	- 
cm. 	SHM199t, 	

!• 

El 

kN D 

THE J-ION'BLE MR. 

—4 

QRDEWJUrnMENT t- 

-1rfl74WA7/C NCr 

04A.No. •• 

-- - 	lw-.p. 	- 




